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e .~ CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No, 51 of 2002

7. 6 2002
Date of Dec.lSJ.On”"""""‘

Bhusan De ‘ .
Shri Phani Y e = n . .Petitioner(S)

- M .,K..,K-._Bgfuam e e e s in e ee e e e. . AGVOCAte for the
Petitioner(s}

Versys-—

India and others
.. _ The Union of India and oth e m L _Resy ndent ! -)

N

: * Respondent(sg)

L

THE HON'BLi MR K.K. SHARMA, ADMINISTRATIVEYMEMBER

THE HCN*BLE

2. To ke referred to the Reporter or not 7

3. Whether their Lordships vush to see the fair COpy of #he J@xdgment ?

4. Whether the JJdgmenL is te be clrculated to the other Benches ?

Judgment delivered by Hon'ble : Administrative Member' l(4(~54055v



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.51 of 2002
Date of decision: This the 7th day of June 2002

The Hon'ble Mr K.K. Sharma, Administrative Member .

Shri Phani Bhusan Dey,

Siesel Mechanic Grade-III,

New Colony, Lumding

(Near Outdoor Railway Hospltal)

District-Nowgaon. ......Applicant

By Advocate Mr K.K. Barua.
- versus -

l. The Union of India, represented by
Respondent No.Z2.

2. The General Manager (P),
Norht East Frontier Railway.,
Maligaon, Guwahati.

3. The Divisional Railway Manager (P),
Lumding. ......Respondents
By Advocate Mr S. Sarma.

O R DE R (ORAL)

K.K. SHARMA, ADMINISTRATIVE MEMBER -

By this O.A. the applicant has sought for relief

regarding deduction of electric charges of Rs.66/- per
month, penal rent of Rs.219/- per month and also for refund

of the amount already deducted in respect of Type I Quarter

No.740(A).

2. The applicant is working as a Diesel Mechanic Grade
III under the Divisional Manager, N.F. Railway, Lumding. It
is stated that the épplicant by his letters dated
11.11.1997 and 9.12.1997 and also verbally iﬁformed the
respondents that he had vacated the Quarter and prayed for

cancellation of the vacatlon and occupation’ report. The
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The applicant was informed by letter dated 30.8.2000,
Annexure VI, that as per his verbal report he had vacated
the Quarter and he was directed to submit the date of
vacation and the name of the next allotee to whom charge of
the OQuarter and electrical fittings were given. On
27.2.2001 the applicant made an appeal to the SSE/Electric
(P), N.F. Railway, Lumding to look into the matter of
vacation and _occupation report .and to stop recovery _of
the eiectriéal.ibill. ‘The applicant also served a ;egal
notice dated 12.4.2001 to the Divisional Manager, Railﬁay,
Luhding.

3. Mr K.K. Barua, learned counsel for the appiicant,
vehemently argued that the applicant never occupied Quarter

No.740 (A) at South Hill Colony, Lumding and that the

applicant had verbally requested for cancellation of the

allotment. The learned counsel for the applicant argued
that the recovery towards penal rent and electricity

charges were not justified in this case.

4. . The respondents have filed their written
statement. Mr S, Sarma, learned counsel for the respondents
referred to Annexure A to the written statement, which is.
ﬁhe vacation/oécupation of the electrified Quarter No.740
(A) Type I. It bears the signature of the applicant. It is
seen ‘from Annexure A that the applicant had taken
occupation of the abové Quarter with electrical fittings on
4.11.1997. Annexure B to the written statement is an
order dated 4.12.2000 alloting Quarter No.740 (A), South
Colony, to be vacaﬁed by the applicant, to Shri B. Pandey.
This order was modified by order dated 17.5.2001 and
whereby Quarter No.740 (a) wasvallotted to Shri Kamal Barua
as per his turn basis. The respondents have also filed a

letter dated 23.6.2001, Annexure D, from Senior DME/DSL/LMG

tOceneonsce
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to Senior DPO/LMG requesting him to recover normal rent
from 4.11.1997 to 28.5.2001.

5. Accommodation was officially allotted to the
applicant and has been allotted to another employee on
vacation by the applicant. In view of Annexure A and
Annexure C to the written statement I am unable to accept
the submission of the learned COunsel for the applicant
that the applicant was not in possession of the Quarter in
question. It appears that the respondents have already'
passed an order whereby penal rent charged from .1.2.2000
onwards had been reduced to normal rent.

6. In view of the factual position mentioned above, I
do not find any merit in the application and the same is
dismissed. |

No order as to costs.

<\ (
( K. K. SHARMA )
ADMINISTRATIVE MEMBER
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1' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH. ?E
<@
g L
O
O.A. No. 51 of 2002, Fé
Shri Phani Bhusan Dey, 3"
Siesel Mechanic Grade- ITI o

son of Late Nikunja Bihari -Dey,

- aged about 40 years

1; ' New Coloney, Lumding
(Near Outdoor Railway Hegpital)
District -‘Nowgaoh. |

]

«eee Applicant,

- Versus -

1. Union of India represented by

Respondent No, 2,

. 2. The General Manager (P)
4 North East Frontier Railway

Maligaon, Guwshati- 11.

. 3. Divigional Railway Manager(P)
Lumding.

eese+ Regrondents,.

Details of application :

1. Particulars of the order against which the
L]

., spplication is made s~

This application is made against the order

21=03-2001 for recovery of Electric Bill against Quarter

No,740-Ax at South Hill Colony Lumding.

].I If-' ) ' ’ COntd. L] 2
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A Copfy of the order dated 21-03-2001 é

is annexed as Annexure- ‘'I°’,

phov

2. Jurisdiction of the Tribunal t=

The applicant declares that this Spplication

is within the jurisdiction of this Hon'blé Tribunal.

3. Limitetion :=

. That the applicant declaresthat this application

is filed before this Hon'ble Tribunal within the prescribed

" time limit as prescribed in the Administrative Tribunal

4,1, Facts of the Case :-

That the applicant is a citizen of India and as

such he is entitled to all the rights, protections and

- privileges as guaranteed under the existing rules framed

by the Respondents for the salary, of pay, transfer and
promotion and also to continue in service till he attains

the age of superannuation, .

4,2,  That the applicent is working as a Diesel Mechanic

Grade-1I11 under the Divisional Manager, N.F. Railway, Lumding.

4.3. That on 27-10-97 the applicant was allotted the Rly.
Qtrs. No.740(a) Type-I at South Hill Colony, Lumding vide

order No,M/258/1M/12 Pt-XIV dtd. 27-10-97,

Copy of the order dated 27510497 is annexed

as gggéxqre- i1,

contde.. 3
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4.4, That in his letter dated 11-11-1997 to the Divisional
Manager N.F. Ran-way; Lumding the applicant has stated that the
‘saild Qtrs, was totallf damaged and it was not pbssiblé for the
applicant to live in the said Qtrs.'with his family. The-applicant
had also stated that he had been’prométed as Diesel Meéhanic
Grade-ITI on and from 25-10-97 and as such he prayed for

allotment of a Type-II quarter instead of Type-I quarter,

Copy of the letter dated 11-11-1997 is

o

~ annexed as Annexure- IIT,

4.5. That on 20-11~1997 and 9-12-97 in his létter . E
‘ <L

)

«
Q-

to the D.M.E. (P) N.F. Railway/Lumding ﬁhe applicant had
prayed for Canééilation the vacatién and,occupation report
of the said Quarter and allotment of one TypePII;quarte# '

~ to him,

Cdpies of the letters annexed as Annexures- IV & V,

4.6, That on 4-11-97 vide order No. DUE/P/IMGSL/A/OM/255/ i

st

/izﬁegxxv dited 27-10-97 and the applicent on his verbal'report he

had vacated the said_quérter and the office had not received

any vacation report from the applicant and in that connection
~it was iﬁétimatéd‘to the applicant to submit thé date of -
vacation and name of the next allotee to whom take over charge
of electrical fitting from thé applicant to avoid anomalies
at the time of giving electrical clearance and electrical |

bill etc, S . |
Copy of the vacation Report is Annexed a&s

Annexure-VI. :
contde.. 4



4,7, That the applicant on 27-2-2001 in his letter

to SSE/electric (P) N.F, Railway/Lumding had stated that

he had put his signature on the handed over report on

4-11-97 without physically investigating the said quarter
occupied by the earlier occupant when the applicaent had
investigated thelsaid quarter he found that the said quarter
totally damaged and not at allifit to residex in the said
quarter with his family and as such he requested to stop
recovery of electrical Bill and to refuﬁd the recovery

amount already deducted from his éalary.
Copy of the order dated 27-2-2001 is Annexed
, as Annexure-VII, '
4.8, That in his letter to the applicant on 30-10-2000

sr, DME/Lumding informed the applicant that the said quarter
was alloted to him and the said quartér was'occupied by

him on_4—11—97 and his letter dt. 11-11-97 he stated that
quarter. was not occﬁpied by him which was totally damaged
Bnd his hame was taken into the 3¥m priority list.as pé;"his
entitleﬁerit. Again SSE/works has given the remarks that the
said quarter get vacant condition from 1-2-2000, As‘the“
quarter was belonging to DSL pool SR DME/DLS/LMG was

rpquested to take ®mxx suitable action in that respect,

Copy of the order dated 30-10-2002 is Annexed
as Annexure-VIII, ¢

4.9, That the applicant on 12-4-2001 issued Notice
to' the Divisional Manager Rajilway Lumding to refund the amount

already deducted from his salary for electrict charge etc.

1

but even after receiving- the said.notice the Re$pondent§
" have not taken any action causing irreparasble loss and

injury to the applicant.
Copy of the notice dated 12-4-2001 is Annexed

as Annexure-IX, contdese 5
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GROUNDS FOR RELIEF LEGAL PROVISION

i) - Deprivation of the Applicant's legal Right to
draw his monthly salary as Diesel Mechanic without
deducting electrict charge, Hows e Rent, and penal Rent
for non—occupation of the Type-I quarter No.,740-A not

fit for human habitation,

ii) Cancellation of the order dated 21-3-2001 for
deduction of house Rent, electric charge and penal rent

of the Type-I Quarter No,740-A from the monthly salary

of the applicant.

iii) The pleaders notice}to the General Manager, Railway
Guwahati to stop the deductions to be deducted from the
monthly salafy of the applicant and also to refund the °
amount already deducted from the applicant in respect of

the Quarter No.740-A, Type-1.

iv) Deprivation of his financial benefit as his
saiary“hés been reducing for deduction of House Rent,
electric charge, and penal Rent even after'non-occupatioﬁ

of the Typé-IEI quarter No.740-A which is illegal, arbitrary

and unconstitutional,

6. Details of remedies Exhausted :-

The applicant has been exhausted all the remedies
available to him by making several representations and

pleader's notice but the respondents have not done anything

contd., .6
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in this regard, Thus being deprived of justice and E

there being no other alternative remedy available

the applicant is compelled to approach this Hon'ble .%
o -
Q-

. Tribunal by filing this present original Application.

‘ 7. Matter not previously filed or pending with any other Court:.

That the applicant further begs to state that he

; had not previously filed any‘application, Writ petition

E or suit regarding the matter in respect of which this

| application is maée before any Court or any other authority

- or any other Bench of the Tribunal nor any such application is

pending before any of the Bench of the Tribunal.

8« Reliefs sought for

In view of the facts and circumstances stated in

paragraph 4 above the applicant prays for the following

reliefs =

8.1, ~ To set aside the order dated for
deduction of electric charge of the vacant Type~I guarter

| at the rate of Rs,66/= per month from the monthly salary

of the applicant.

Be 2¢ To stop deduction of the penal rent of the
Type~-III quarter No,740(A) at the rate of k.219/- per .

month from the monthly salary of the applicant.

i contdo s e @ 7




- ’  =\4

- G-

5

:
8¢ 3¢ | To direct the Respondents to make all necessary j%
arrangement to refund the amount already deducted from the‘f@
monthly salary of the applicant even for non;occupafion of '%
the vacant Type-I@? quartexr No.740(a}, | - <
8.4 To airect the Reéponaents to make necessary

arrangement for allotment of a Type-II quarter in the name

of the applicant as per his entitlement.

9, Interim Relief prayed :-

To stop_deduCtiohs of House rent, penal Rent
and.electric chargé from the ﬁonthly salary of the applicant
for the Type~IZE Quarter No.740(a) not occupied by the |
applicant. | L
.

10, That this present application filedkk through

Advocate.

11.‘2§£§iculars of the 1.P,O,A:
| 1) 1.P.0. No. - ¥6.597193
11} Date of issue - A
111 Issued from 3- Guwahati G.P.0s |

ivl Payable at :- Guwahati.

.12; List of Enclogures s-

Stated in the INIEX.

. contd... 8
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VERIFICATIOHN

©

I, Shri Phani Bhuéah‘Dey, son of Late N;kunja
Bihari Dey, aged about 40 years, by religion Hindu, by
profession Service, resident of Lumding, New Colony, Nowgaon,
Assam do hereby solemnly affirm and verify thatche contents
made from/1 to 4, 6, 7, 10, 11 and 12 are true to my
knowledge and those made in paragraphs 8 and 9 are humble’
submission before this Hon'ble Tribunal and I have not

suppressed any material fact.

And I sign this Verifi€ation on this L§Jh day-

of _ _E-’-zhz&%#f 2002 at Guwahati.

Sigggture.
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Annexure- ‘1! ,

N.F., Railway .

: Office of the
No.EL/66/1LM/ 1~ 123 SR, SE (Elect) /1MG

Dt; 21-03-2001.,
To,

Shri Phani Bhusan De¥, a
Diesgel Mechanics Gr.lll,

?hro ¢ SSE (DSL}/INMG.

Sub :- Recovery of Electric Bill against Quarter
N0.740-2a at South Hill Colony/Lumding.

Ref :=- Your appeal dtd. 28-02-2001,

It is trahspires from the records available in this

-~

office, the Railway QOrs. No.740-A (Electri€ied) at South Hill

\\SGA' e . Colony/Lumding is under your occupatlon since 4-11-97 as .

o< C S

allotted vide LME(P) s 0/0 No.M/255/I.M/12/Pt—XIV dt. 27- 10=-97,

As such the electric charge in auestion which are being

realised from your salary bills are justified as the allotment

order of the said quarter has not been cancelled by the compe-

tent authority where from the allotment order issued.

In view of the fact, your prayer to stop recoveryn of
W

electric bill and réfund of the amount already recovered,

)

- ——
can't be materialised unless the allotment order is -

cancelled with retrospective effect in from 4-11-97.

This is for your information please.

| . Sd/~ Illegible.
Copy to :- - SR, SE (Elect) /Lumding.

SR.DME/DBL/LMG - This is ififormance to his letter Mo M/1MG/

T

DSL/Qrs./Pt-1/3557 dt. 07-03-2001.

SR. IEE/LMG-For informatiom.
0S/EM,B311-DRM(P) 's Office.

o sd/- Illegible,
e SR, SE(Elect)/Lumding,
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‘ Annexure- ‘'II1°,

OFFICE ORIER

.

The following allotment of quarters at Lumding are

made to come into force with immediate effect.

1. Qrs. No,1/35/8 Type: IiI(Elec.) at Loco Colony/LiG
ép being”VaCaftéd by'Shi:_i’B.ﬁ. ﬁishré,EX.Dr.LI/IﬁG' under
DME ( P) /1MG dué té».his retirement on 30-6-97/AN is hereby
a110tted to shri Nikhil Ch, Das, Dr. (G) /LMG under SR,

SE (Loco) /LMG as per tumn in lien of hi's"TypesII Qrs.

))w,uﬂ Wd\. No. *1/867A'Type-11 at Loco Colony. (The Q'rsQ No.1/35/8

= eervoned | ¢ is under retention for 4 months upto 31-10-97).

gonk | edeaecta T S

BN NS | o ) .

‘ - 2. Qrs.No.,I/256-A TypesII(Elec.) at Loco Colony/IMG on
vacation by shri Nikhil Ch, Das, Dr.(G)/iHG is hereby
allotted to shri Biren Chyam, DAD/LMG under SR, SE (Loco)/m
LMG as per turn, o '

3¢ Qrs.No.I/69/D Type:I at Loco Colony/LMG under custody
of SR, S‘ﬂ(works) South/LMG is hereby allotted to ‘Shri N
Nandeswar Borah, C/Khal, now Fitter under SR, SE(C&W)/LMG.
; . This is in cancellation of item No.4 of this office’
allotment order of even No, Dt, 14-11-96,
4, Are. No.740/p Type:I(Elec,) at Se.R. Colony/LMG on

~ vacation by Smt. P. 'Laxamnia wife Laté P, Nowana, Ex.C/

KhalAasi/Hevlper under SE(C&W)/LMG (eppired on 24=12-96) °
as desired to get vacété‘ is hereby allotted to Shri ’

Phani Bhusan Déy, Khalasi/Loco now under SR.S'E:(SIe‘sel)/
f.,MG as per tum.

contd... 11
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Se

-No.M/ 258/LM/ 12 Pt.XI.V dt. 27- 10- 199 7. |

Copy to =

1.

2e

3.

4,
5.

6

- 11 - |
oo Annexure- II.

;Qrs. No.697/A Type-I(Elec ) at New Colony/LMG on

' vacation by Shri Ki«:hore, Ex.B/Maker urider SR, SE(Loco)/

| LMG due to his rgtirement on 30-9-97/2N is hereby allotted

to Sh;i-Arun Kanti'Dhar, khalasi/Loco now under SR, SE

(Dieéel)/LMG as periturn. Ihis is in cahcellation'éf

“ item No,6 of this office allotment order of even

No. dt. 22-9-97,

-1 .
SdéﬁE(%}/guméfng.

\

‘SR, s:a(boco)/LMG, SR, $E (Diesel) /LMG and SR. ..r.(C&W)/LMG |
together with the spare copies for staff concerned

working under them,

Staff concemed are advised to Submit their vacation/
occupation :éport-aS“sobn as they vacate/occupy their

regpective qrs,

shri B.N, Misra, Ex, Sr'. L.I/LMG(Thro.0S/M/LMG) for

-

information for item No.I above.

SR.SE(works)South/LNG

-

SR, S (Elect.) /IMG.

Br-Secy, NFRMG and NFREU/LMG.

o . . ' sq/~ Illegible,
N | .+ mEE(P)/Lumding.

-



o

v ! o Annexute- 'ITII‘',

The D.M.E.(P),
N Fo Railway, Lumding. ,

‘l'hrough Sr. Section Engineer (Diesel)/Lmndmge

o - . -

| SubJect s~ Prayer for ? slotment"of Type-II,Quarters instead of
Qrs. No.740(A) Type-I-(Elec) at S.H.Colony-Lumding.

- References- You:‘office order No.M/258/LM/12 Pt.XIV dtd, 17-10-97.

'Sir,
With due respect and humble submn.ssion I beg to
submit the following for your kind favour and sympathetic

consideration please. : _. .

That Sir, ‘;—;3 per your Office order Noi quoted above
“ I have been favoured for the allotment of Rly., Qrs. No, 740(A)
Type-I at South Hill Colony, Lumding. But it is mot posible to
live in this quartors with the family meinbers and dependents

as’ the said Buarter is totally damage.

8ir, 1 am sayingthat I have been promoted as Diesel
Mechanic Gr-IIT on & from 25- 10-97. L
So, I pray to your ‘honour that you would be kind

enough to favour me by alloting a type-II quartar instead of

: 'I‘yp e~I quarter Se

For the act of kindness and generosity the poor

elployee will remain grateful for ever.

Yours faiﬂ'xfuily,'

=

N | o Phani Bhushan D
: - ] : Diesel Mechanic Gr-f[II
Dated, Lumding : - Under Sr., SE{Diesel) "Lumding.

.- T e

The 1i-11-1997. o

sd/- Illegible.
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Annexure=-'IVe
To

The DME (F), |
N.F, Railway/Lumding.

Through -~ Sr. Section Engineer (Diesel) Lumding.

Subject :- Cancellation the vacation and Occupation Report of
Railway Q-uatéers No,740(A) Type-I at South Hill
Colony-Lumding. :

- ) .

Reference :- Your Office order Nold M/258/LM/12 Pt,XIV -
' ‘dated 27-10-97, :

Sir,
:-w1th profound respect and humble submission I beg |
to submit the following for your kind favour and sympathetic

- consideration please.

That Sir, as per your letter No.quoted above the
Rly. Qrs. No.740(a) Type-I at South«Hill Colony was éiloted
to ﬁe{.AccordingiyAWhen the wife of Laﬁe P, Nayana Ex, Carr.
Khalasi came to me, then I already signed the vacatioﬁ and

occupation Report of that quarters.

But on 11-11-97 through my application it.was
informed to your honour that the said quarters is totally
damage. Not possible s to like with my family members and

dependents.

\

As such I like to cancell the vacation and occupa-
" tion report of Rly. Qrs. No.740(a)Type-I at South Hill Colony,

Lumding. And praying for allotment of One Type-Ii Quarters.

For the act of kindness I shall remain ever

grateful to you.

Copy to :- Sr. SE/Elect/trg.
| % 90W/8/Imp.

Yours faithfully,

4 .
Dated, Lumding, : ' .o
Tﬁe 15-11-199 . , Phani Bhushan Dey
o : Diesel Mechanic Gr-III
Under Sr. SE(Diesel) Lumding.
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Annexure~ -'V*,
To
‘"The D,M.,E. (P) S
N.F. Railway, Lumding.

Through - Sr. Section Engineer (Diesel) Lumding.

Subject’:~ Canceliation the vacation and occupation Report
at Railway Quarter No.740(a) Type-I at South Hill
~ Colony Lumding. , :

”

" Reference:- Yguroofgice order No,MR 58/LM/RPT.XIV dated
: 2-1"‘90 ' - l

Sir, »
' With profound respect snd humble subniission, I beg
to submit the following for your'kind favour and sympathetic

consideration please. | \

‘That Sir, as per your letter No,quoted above the

Rly. Qrs. ﬁo.740(A) Type-I at South hill colony was alloted

- to me, Aécordipglyfwhen the wife of late P. Nayana EX.Carx,
Khaiasi come to me. Then I already signed the vacation and
occupation Report af that quarteré. But on 11-11-97 through

-my application it was, informed to your honour that ihe said
quarters is totally damage not po&siblé'té like with my By
family members and dependehts; As such I‘like to cahcell the .
vacation and océupation report ofARly. Qrs. No, 740 (a) Type=~I
at South hill colony Lumding. 2nd pﬁaying for allotment of
one Type-I1I quarter. For the éct of kindness I shall remain

ever grateful to you.

Dated Lumding ‘ Yours faithfully,

the 9-12-97/1997.

. Phani Bhushan Dey,
Diesel Mechanic Gr-I1IIl

under Sr. SE{Diesel)Lumding.

8d/- Illegible,
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Annexure- VI,

N.¥, Railway
BL/66/111/8 Re- 191 Y

| . Dt. 30-8-2000,
SR.SE/Elect(P) ~  Shri Phani Bh. Dey,
1BG, . DSL/Pt/65/DSE /fEng.
’ Through ¢ 68/DSL/1MB. '
’ .

Vacation report of Qrs. No., 7409

at S.H., COL only, LMG,

It has been aetected through the office record
that you have been occupied the above grs. on 4-11-97 under the

Office order of DME/P/LMG's L/A/O M/255/1M/12 Pt:XIV dt, 27-10-97.

On your verbal report that you have been vacated the
Qrs. but the office is not received any vacatiom report from

you.

Voo

In this connection is #ntimated to qubmit the date
of vacation and name of the next allotee tc whom taken over
charge of electrical fittings from you at an early in order 20
‘avoid anomo)ies at the time of giv;ng electrical clearance

and electrical bill etc., from thls‘end.

Copy 'to := S 8d/- Illegible,

1. 'SSE/DSL/LMG for your
.. - and N/a
information ®M¥s please.
2e DRM( F) Mech/LMG-for your

iﬁféimation &:N/A pleésé;

Sd/- Illegible,
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‘ Annexure- 'VIit,

To - o ' | : . -

SSEJE 1ectric (P), -
N.F. Railway/Lumding, .

Through := Proper Channel,

»

Sub :-'Unnecessary recovery of Electrical kill of Qrs.No,740-A
at South Hill Colony, Lumding. :

Ref :- Your letter No.EI/66/LM/QRB-191 dtd. 30-8- K.

With reference to above, it is to inform you that
the qrs, No.740/A at South hill éolony/Lumding was alloted
to me vide IME(P)LMG's letter No.M/258/1M/12/PT Xiv dtd, 27-10-97
vwhile Smt, P. Laxammia wife of P, Nowana Ex-C/Khalasi helper
under SSE (C/W) LMG -expired on (24=-12-96) came to me with
handed over report in my working place, I have put signature
wrongly on 4-11-97, without any inveséigate the said grs. After
ohe week when T personally investigate the sbove qrs., at that
time Smt, ‘P La#amma, wife of P. Nowana has eccupied the grs,
when I thréughly cheecked and the grs. found that totally
damage and not possible to like to my family members, the
I come back and served prayer for cancellation of handed over
vacaation and accopation report has been intimated to all
concerned vide my application dtd; DME (DSL) /1MG on 1-12-97 .
DME(P) 11-11-97, 29-11-97 IOW/dork/South duly received by
S.8ingh Head clerk under SSE/W and Sr,SSE/Electric (P)/
LMG on 1-12-97 which was duly acknowlededge yéur end by shri

Badal Dey, Reader on (1-22-97 at 8.30 hours, since my

cancellation &tt,  P. LaXamma neighter any intimation to me

nor'any key of the qrs; and left grs. without Locked.

There after, a gap of long period it has k®Er seen

that my pay slip Electric bill has already been recovered
without any intimation to me. Salary bill from January/2001

contde,s 17
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e | o
N , - : - Annexure- VII,
oé Rse66/- in 8 instélment which totally unjustified, 5ecause'1
has not yet been recovered or delivered any invantory of
ElectriCal equipments and bﬁilding vacation' accupat;on certifi-
' cate from authority nor I‘haVe submit any accupatlon report
"to all concerned in this regard, w-thout issuing Inventory
| 'of Electrical equlpments agalnst me before released Electrical/
qrs. clearance of P, Nowana- x/C/Khalasi under SSE (me) MG,
for payment of DCERG for which I unnecessarily harassage by -

the department day to day.,

In view of theeabove you are requested to look into .-
ethis.matter sahpathetically and'sfoﬁ recovery'of Electrical
"bill early, and refund the rercovery amount %.66/¥.iSo that I
shall remain ever'greatfﬁll‘to‘you. Further it‘iS'also mention
'hefe, 1f«Electricalbill/Debit/qrs.vfent'try to recevered

£rom my_seiaty bill,qnnecessarily,>so 1 shall go to bound .with

legal justice.

Dated, Lmnaing., , o _ . Yours faithfuliy,
The 27-2-2001, B -
: . DSLs Mech=Gr-ITII

= Under Sr. DME=DSL-IMG.
Copy to s~ '

| eae

1. Sr,. DFB/LMG,:I o for kind favour of

2. Sr. DME/®BBX'DSL/LMGH information please.

3. sr. DE(PY/ME, - | -

4. DRM(P)/EM, bill section for information. - oL
- 5. éss:'/’xéw/wo(iks/s@th,‘ information. '

6., SSE/MWater supply,information.

7. SSEI Electric informations. = K

 Phani Bhushan Deye.:
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N.F, Rlz. Annexure- VIII.
No.M=258/1M/12 Pt.XV, DRM (M) *s Office,

Lumding, dt. 30=10-2000,
To § = SR, DME/DLS/LMG,

Sub := The Rly, Qrs. No,740(A) Type: I
at s.H. Colony/Lusiding.
Shri Phani Bhusan Dey, D/Mechanic/IMG while working
as Khalasi under DME(P)/Lumding was allotted the above

) accupied
mentioned Qrs. Accordingly the Qrs. was BYEEPREEd by

him on 4-11-97,

On 11~11-97 He submitted an appeal wherein he stated
that the Qrs. was occupied by him without checking properly.
The Qrs. is totally demaged, He demanded one Type:II Qrs.

stating that he is entitled for type, II Qrs.

Accordingly his name was taken into the priority

l1ist as per his entitlement.

However, he submitted further appeal dt. 11-9-2000
to DME(P)/LMG stating the above facts, On the appeal SSE/
Work s/South/LMG has giWen the remarks that the said Qrs.
got vacant condition from 1= 22000, It is taken their

custody to save from un-authorised occupation.

Since the Qrs. is now belonging to DSL pool, it is

requested to take suitable action in this respect from your
. . e
end.

N

SH, IME /Lumding .

Copy to :=-

1. SSE (Works) South/LMG for information.

2. SSE(DSL)/IMG for information and necessary action,
3, Shri Phani Bhusan Dey, D/Mech./LMG(Thro.SSE/DSL/LMG)

for information in xxfxee reference to his appeal dt.

11=9~ 2000, g
SR. DME/Lumding .
*hkKk _
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Annexure- IX,

!

To

The Divisional Manager, 12-4- 2 oof
Railway, Lumding. o

sir, . ' .

Under the instructions'of my client Shri Phani

" Bhusan Dey, Diesel Mechanic Grade-III, Please take notice

as follows -

That my client was allotted one Type-I Qrs. No;740;A'
(Electrified) at South Hill Colony at Lumding vide DME(P)'s
0/0. No.M/255/1M/12/Pt-XIV dated 27-10-97 and my client’ could
not occupy the saié quarter as it was totally damaged and

-

not at all fit for occupation.

N

That my client had not taken the key of the said
quarter from the authority concerned nor did he signed-ény

letter for handing over and taking over of the said Quarter

from the earlier occupant of the said Quarter,

That my client in his letter dated 29-11-97 had
already intimated DME ( P) N;F._Rai;Way; Lumding through Senior
Section Engineer (ﬁieééi) Lumding for cancellation of'allotment
of the said Quarter No.740(a) Type-I at south Hill Coloney

Lunding allotted to my client..

That my client had been promoted as Diesel‘Mgchanic
Grade-III on 25-10-97 and he was entitled for a Type-III
Guarter and as such in his letter dated 11-11-97 is intimated
the DME(P) N.F. Railway, Lumding praying for allotment of

a Type—iI'Quarter instead of Type-I Quarters.

contd... 20
.
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‘ Annexure=- IX.

L4

That on se!eral oecassions'my'client had intimated
the authority concerned for cancellation of the vacation
"and'océupation report.of the said'Quarter'aad allotment of
- Type~II Quarter but, no‘aéfion hasabeen taken. by the authority
concerned till this date, and the electric charge of the
'said Type-I Quarter has been deducted from his monthly
salary at the rate of Rs.66/- from January, 2001, which is illegal

and in fact my client has been penalised without any reason.

That at the time of 1eaviag the said Type=~I quarter
Smti. P. Laxamna who was the occupant of the,said Quarter .
had neither intimated my client nor handed over tﬁe key
of the said quarter to my client and she left the quarter
without any Lock which was known to the authority concerned
and the’ said Quartér is still 1ying vacant after being ' .

vacated by §mti P, Laxamna.

Thatdmy client‘beihg the only earning member of
his family had to face financial hardship as an amount of
m.éé/L has been deducted ffom his monthly salary for eleetric
charge"f'of'th.e said Type-I Quarter even after not being.

occupied byimy client,

That th° electric charge of the said vacant
Qua:ter has been deducted from salary of my cllent even
after not being occupied by him for a single day and as
such deduction of the electric charge from monthly salary
of my client is not at all justified and the amount already

deducted from his salary for electric charge should be

contd..,'21
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Annexure- IX,

refunded to him., Further being a diesel Mechanic Grade-III,

‘my client is'entitled'for a Type-I1 Quarter.

Under the circumstances as stated ¥% above, I have
been instruéted by my client to demand of you to refund
the amount dedncted from his monthly salary for electric
charge of the said vacant Type-I Quarter and to stop the
electrlc charge being deductOd from his monthly salary
‘ within 15 days from the date of recelpt of this notice -
falllng which my client shall be compelled to take legal
steps against you. before the apprOpriate Court of law

without any further reference to yOue.

( KoKo Barua )
Advocate.

ok Kk %
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S e T | Q{é\\}//
A 2N .
- "he "17,!":'\.?("}/HFF.'.Y,

Luning, Q§0

SubiteVacrtion 2n ¢gccuprtion afvht.HO.74O'A) Typeat
electifes! esuth hill colpnay/Lumling,

Nefi.Yrur Nffice orler HOLI/2%8/108/12 pE X1V,
Cte27, 10,97, ' . .

@ OB B P P WO WS P e ® e e omEe e W e e e

£8%x,
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Yith L1 electfirl ‘itthinar, .
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.o - g~ #kNﬂ#E%Q‘¥E T‘f
L : S office of the ng
sr. DME/DSL/LMG
o Dto LF0120‘20000

. The - following allotment of Qrs. at LMG 1s made to
come lnto force with immedlate effect. ’

1. Qrs. No. 871-C Type—III at Of ficers Colony under the custody
~ . of: SSE/W/North/LVMG is-allotted to Shri Rakesh’ Kumar, oSE/D/
'“#%ﬁﬂbch(Rg) for Admlnlstrative reason. -

Fa 2. Qrg - Nos: 871-D Type-III at Officers COIOny under the custody
% oft SSE/W/North/LMG is allotted to Shri N.. Ke: Rasaily, SSE/ -
##4 1" DSL/Mechs as’ per prlority ‘basis.

L FfﬁJrQrs. No.' 867=C Type=III at: FB.F Colony on being vacatted by
“:: - Shrd ‘R.* Kumar, Vide 'SL NO. 7T above is allotted to ‘Shri H.
il LK Sarma, “JE-I ;PSL/Mech. as per priority basis.

“he Qrs. No, LPS/9=A" Type-II at B. F. Colony on being vacatted
1 wby:shri H.' K. Sarma, JE-II/D/M, Vide item No. 3 above is
. allotted to Shri J.' Patar, DSL/Elect—I as per priority
" ‘basis, on exchange ground.

- 75, Qrg ot Now' '98-B Type-II at R/Y Colony on being vacatted: by
T L H. Shri Je Patar, Vide ‘item No. 4 above is allotted -to Shri .
. P, Chakraborty,” DSL/Mech-III as per priority ba31s in
.. .exchange ‘of his. existing Type-I Qs

T B QrSe NOe -7HO=A Type-I1 at S.H. Colony willing to be vacatted
- “by shri’P. 'Br Dey, DSL/Mech=III & now under the custody of
+I"SSE/W/South/IMG 1is allotted ito Shri B. Pandey, DSL/Kha/HP
..~ as per priority basis.

. 74 'Qrs. No. L/107-B Type-I ‘at Loco Colony .on being vacatted by
». Shri .P.. Chakrabonty Vide Sl.. No, 5 above is allotted to

’ “iSHri P. Barman, DSL/Kha/Hp ‘as per prlority basis on exchange
“* grounds’ .of. his existlng Type-I Qrs.

8. Qrse No. 228-B Type-I at Y4#4 HRLF Colony on being vacatted_
o - . 'by Shri-P. Barman, Vide SL. No. 7 above is allotted.to Sri
T ~""-j-:lDulaZl. Malakar, DSL/Kha/Hp as per prlorlty basis.

Up eI

A Tenal

o : . 8d/-
C C ’ . : Dte- Oha1202000.
M ~ | | Sr. DME/DSL/LMG.

- dep NolzM/LMG/oSL/ars*Allofmént/g944 ‘Dt.‘O%?12'2000;

" ‘Copy to* Party concerned. They are advised to submit Vacation/
Occupation report Thro;- SSE/DSL/LMG within 7 days on
receipt of this order positively.

“m- W SSE/DSL/G, S5SE/Elect, SSE/W/South, SSE/J/North/lMG
-+ for information & N/actlon please.

- " " Br, Secy. NFAMU, NFREU/LMG, for information

N\ e e Tdeenth
o\ VLEALY. LUML

N, FL leway-Lumdmg.



T o affice of

R o 3t. mm/m/um

oy Office Order. ‘ R te 17.05. 2001.%

ot ,\J The followinp allotment »f Qrs. at LMG is made to &

LI - come. Into force with Jmmediate effect. , o

,.-/‘:H, .

P 1. T40=A Type—I at S.H. Colony to b2 vacatted by Shri P. B.
Dey, DSL/Mech=III as per his willingness 1is allotted to .
Sri Kamal Barua, DSL/Kha/Hp, now DSL/Mech-I1I as per his

turn basis. This’/superseds the item No. 2 of. this office
order. of even Na. Dt. 13/14.03.2001. -

- | - od/-
, | Dte 17.05. 2001.
Sr. DME/DSL/Ll

Ne. M/mG/DSL/m‘s-Anotment/j.fzf

Dte. 17.05.2001 .'

Copy to; Party concerned, Throj- SSE/DSL/LMG. They are adv-
ised ‘to subait vacation/occupation repor’c within
07 days positively.

‘%, SSE/D/Mech, 'SSE/Elect & SS“‘/W/South/IHGp fer ihf-
””ﬁ\‘ormation & N/action.

“Br. Secy/NFREU & NFRMU/LIG, for infermation p1. 4
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. . /
. The sr. Divisional Mechanical Engineer, Dsh, ¢
) Ne Fe Rallway, Lundinge.

Through s Proper channel,

Subk s~ Vacatinn and occuiation Yeport o f RlysQrseNOe740=A - -
Type~1I at South Hill lony/Lumdinge

Ref t=- Your Office order NO, M/LMJ/DSL/Qrs,allotment..:;sgs
Atde- 17«50 2001,

¥

In terms of your above goted letter, it is to mﬁarm'you
that we ars attended jointly at - SSEAnrks (south)/TiG on
224540l regarding handed ever the yrseNO. 740~A typa~-I at
South Hill Mlony/luamding o« Xcordingly sstBAinrks(south) has
han@ed over the key of the (rs, to0 chri Kamal {Lcviwcn |
DSL/Mech/Gr~111 on 29/5/01 at time 13 hourse the grse under
custody 0f SSEAI/SOuth/Lunding £XOM geveeccscscscsse

which was duly accupfed by |4 iyl (0w il
under his c¢lear signatuees o

Tis 4f for your kind information and necessary action

please, | -
e GO/ 20 o7 ilg]ace
v S B D) Y Y
PR PRy L
Fe/z,U.DCJcQA—D s e V L

r, [)5\ //5 2. < -
e .A D tﬁﬂ-pﬁl—i $ecnscses
A ay (A o, L. "‘-’,.37 :‘a/ '
A f’“m)\\X (’J,Nu L) Sl Yours fatengully,
. - DO Gy  Phavis Blshon Doy
1573 (Occupied by ) ’ resig- D/Fitter, gn - " |

~ . . .
W cooy te DR ™ (P) bill Secliom N[ actan P‘~_‘~“°
v v Sy DME IDSLIL ™G,

P
3. 4w SeEIDevlLmb

4. o uw B Zled P L™b.

C. w . $SE 10w Swukh £ME - |

L w w CoE] ot Supply £P6 D\\mmmw““”&
v Rt e ke D

] opt . ~dnmely
Y ry ¥ N y, . RN : ol [ — =S -
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| S (fee)

Engineer {viesel)
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2 | NeFoR B BN
v . | - ‘ , Office of the |
| | . . sSr. DMZ/DSL/LMG
Nc. M/LMG/DSL/Qrs/Pt=1/3és3 & Dt. 23 06,2001, - e
sr. DPO/LMG :

Sub-— Refund of arrear penal rent wef;- 61.02.
2000 against Rly Ars. No. 740<=A Type=I

at S.H. Colony under the occupation or
Shri Po Bc Devy, DSL/MQCh"‘IIIo R A ..

~

\{" Ref:- This office letter of even T 17.05.2001.

Please refer to this Office Letter No. M/LMG/
DoL/QIs~Pt—I/3599 Dt. 11.04.2001, wherein you were requ-
ested to recover 'Penal Rent' from >hr1 P. B. Dey, DSL/
Mech~III Wef;— 01.02.2000. - A

Shri Dey vacatted the: Qrs. on 29 05 2001, So,
you are requested to stop rpcovpry of " arrear penal rent
& arrange refund to him if arrear recovery ha already

" made wef;- 0l. 02. 2000_& onwards & arrange. recovery of
normal rent Wef:= 04,11.97 to 23;05 2001.~

This has the approval of ?r. DML/DSL.._'

' ( Vipul “‘ngh )
Sr. DME/DSL/mG.

Copy to; shri P. B. Dey, DSI /Mech-III, Throj- SSE/DSL/
' a 1MG. It is learnt from your appeal Dt. 20,06.
. P : 2001, that you have drawn HRA- regularly when
ot g you posgesses a Rly Qrs. .. "> under
s . your occupation Wefs- Ob, 11,97 wh*ch is a
/ : ‘ serious offence on your hart.vHence the.
recovery -of HRA from your salary is Justlf ed.

..1
LD



